1187

1687, published in Notifica-
tion No. £80. 1008 in
Ganstig of India dated the
IWrgq March, 1087,

(i) The Export of Organic
. Chpenicals " (Inspection)
Amendment Rules, 1967,
published in Notification No.
8.0, 1718-C in Gazette of
India dated the 10th May,

1067,
(iii{) The Export of Gum Karaya
(Inspection) Amendment

Rules 1967, pubiished in
Notification No. B.0. 1719A
in Gazette of Indis dated
the 12th May, 1967.

[Placed in Library. See No, LT-
305/67.]

(2) A copy of the Report of the
Forward Markets Review Com-
mittee. [Placed in Library. See
No. LT-395/67.]

iry Commerce (Shri Shafl Qureshi):
I beg to lay on the Table—

(1) A copy of the Audit Report on
the Accounts

for the year 1964-85. [Placed
im Library, See No. LT-306/67.]

(2) A copy each of the following
Notifications under sub~section
(3) of section 48 of the Coffee
Act, 1942:—

(1) The Coffee (Second Amend-
ment) Rules, 1887, publish-
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Papers Laid JYAIBTHA 5, 1880 (SAKA)

B.OH. 1188
[Placed in Library. See No. LT-397/
67.]
3. A copy| esch of the following
Notifications under sub-section (8) of

(i) The Cottoa and Staple Fibre
Textiles Mills (Regulation
of Working) Amendment
Order, 1087, published in
Notification No. §0O. 1275
in Gazette of India dated
the 11th April, 1967,
The Cotton Control
(Amendment Order, 1967,
in Notifisation No'
80. 1390 in Garvette of
India dated the 22nd April,
1067.
[Placed in Library. See No. LT-398/
671.
12.15 hrs.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1964-65

The Minister of State in the Minis-
try of Rallways (Bhri Parimal Ghosb)
On behalf of Shri C. M. Poomacha,
I beg to present a statement showing
Demands for Excess Grants in m™s
pect of the Budget (Railways) for

(ii)

May, 1087, will consist of —
(1) Further discussion of the
Rajlway Budget for 1967-88.

(2) General Discussion on the
General Budget for 1967-68.



This has crested confusion
throughout the country among Central
Government employees. 1 would
only request you to ask the Finance
mnmrtom

Mir. Speaker: He can write a letter
about that.

8hrli 8. M. Banerjee: The Minis-
ter of Parlismentary Affairs should
convey it to the Deputy Minister. He
should make a statement to remove
the confusion.

The third thing is about the Report
of the Commissioner for Scheduled

‘ot Wy ey (fiT) : W feer
WA ¥ W7 999X fagd dWre AWt
% wof «ff & iy ) ww uw
wux ufufe Wt w § 1 g0 @ fawfoi

ot Forhl car mff werk

o) § & ofY ) wafod & wrg fis fer
w1 frwifont 9 well & welt
fasrr for amy

@ wwwie woh (5)
Suc Sl ¥ g Rt WA X T
Rumk 7w frdm s w g fe
o yo dur ¥ wiedwilf & Ror
-ﬁw Fearwr op g fedame ¥
Wy Vi o e apeder wen
ar g fe vy weelt @ acd
T bt orc qpent @ i § iy o
ehord @ we N e e X

MAY 38, 1987

BOH. ‘1390

wy Wi fodr mff avomrg wm enw
vk fair ow qafic Pty v & fr
g ¥ o @ are 3z Avx A qoer
forar wre o wfer g

wreww Witew : for et @R g,
Ied IWW WA

it gwwdre qeft : O I
wWT Wil HAT & W atge f fe aEw
ueafr ¥e Mgy A Ax fyew
que & afgdew v g frar aray
IIURT R AAT T AT Y wwh
flé’rflrﬂwnwﬁrlm iy
& far wroa aoere aw wfafa fagwer
¥R AT § 1 vwag TEfa gEwe
at wewfr faray, affesw
wfafr w1 ofr a7 Y =T o' o g
T =m fs 9w wfafr § zdw o
To¥g vt TER 7 wre e Wy o
Im% frgfey W TmE oo Wi
i g W A s B
Shri M, R. Krishna (Paddapalli):
In the past. the Report of the Com-

missioner for Scheduled Castes and
Scheduled Tribes used to be taken up

hours used to be given for it. Does
t}.e' ‘u'll int Jiohw
the same pattern?

Dr. Ram Subhag Bingh 1 fully
sympathise with the demand last

for that. But as  hon. Members



wlt Y I Ewy Tt § i
weft Ay ¥f wr ot & agt

L]

oY 37 wEw ey o & ad § daff
aTgx X wgT oY TG 37 wary Say oAy
e ¥

oft weTwete et : gw aw A
feafr s @ 3w wvem § 7 angafa
oY wmr kar gEt ogsfs g
aYew aw ¥t O fafw R agat W R
¥ WA w1 T dfag

o T wuw Ty : wly A w
ficar

Shri Balraj Madbok (South Delhi):
Under rule 183, we have asked for a

JYAISTHA 5, 1389 (SAKA)

BO.H, 1193

not expiain properly their stand, 1
have given a notice on this lsmie and
RM'hm%

Mr. Speaker: Lot = if he.has
dvmnotho,itwmh.::nml.,*

Shrl 8. M. Banerjee: It i most
fortunste that the Depuly Prime
Minister is here. Bince the matter 1
referred to has created a sensation
throughout the country among all
Central Government employees, let
him say ‘yes' or ‘no’ about it.

Mr. Speaker: No, no. We are dis-
cussing & programme now. He may
agree 10 make a statement later,

Shri Umamath (Pudukkottai): In
that programme, the statement must
find a place, .

Shri 8. M. Bamerjee:  He ia pre-
pared to answer. .
Qe gue WA (F77) : AT
fome ¥ et wrew fafree & f
ag A @i ¥ s fF so W ¥
wrx @wii s Fezrat fegr s 799y
et deT g R e o ot
& ar & e fe woroag T ant i

wrie T ot vt g

ot wy fd : ag oW W
qT ot | P ?
The Deputy Prime Minisier

Minister of Finance
Desal): May 1 say..
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